IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH-IV
IA No. 3814/ND/2022
IN
IB No. 259/(PB)/2021

(Application under Section 22(3)(B) of Insolvency & Bankruptcy Code,
2016.)

Remotebullion And Jewels Private Limited ... Financial Creditor
Versus
MHG Land Stocklist Private Limited ... Corporate Debtor

AND IN THE MATTER OF :

DCG & Co. ...Applicant/CoC
Versus

Anurag Nirbhaya ... (Respondent/IRP)

Order delivered on: 02.09.2022

CORAM:

SH. DHARMINDER SINGH, HON’BLE MEMBER (J)
DR. BINOD KUMAR SINHA, HON’BLE MEMBER (T)

ORDER

PER: SHRI DHARMINDER SINGH, MEMBER- JUDICIAL

This application has been moved on behalf of the sole CoC Member of
MHG Land Stocklist Private Limited stating that Mr. Anurag Nirbhaya was
appointed as IRP in the present matter, and now the CoC has proposed the
name of IP-Mr. Prabhjit Singh Soni by 100% voting for appointment as
Resolution Professional. Accordingly, it is prayed that he may be appointed

as Resolution Professional in the present matter.

In view of the request made in the application and decision of CaoC,

Mr. Prabhjit Singh Soni stands appointed as Resolution Professional in the
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present matter and erstwhile IRP Mr. Anurag Nirbhaya stands discharged,

who is also directed to hand-over all the documents to the Resolution

Professional Mr. Prabhjit Singh Soni immediately.

IA No. 3814/2022 stands disposed of.
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(BINOD KUMAR SINHA) (DHARMINDER SINGH)
MEMBER (T) MEMBER (J)
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